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 Catlle-disease [£866: T.N. Act I

(TAMIL NADU) ACT No. II OF 18668,

[Tee {Tamin Napvu) CATILE-DISEASE AOCT,
1868.]

(Received the assent of the Govert” “n the 16h
March 1866, and of the Governor-General onthe 17ih
April 1868.)

An Act for the preveniion of the spread of disease
among cattle in the 3[State of Tamil Nadu].

WHEEREAS it is expedient to take measures to prevend
the spreading of contagious or infectious diseases
among animals in the *State of Tamil Nadu], and, with
that object, to presoribe by law in what way animals
»o infected shall be dealt with; It is hereby enacted
as follows :—

1. This Aot shall be put in foree in such distriots, or
parts of district and during such periodas of time, as the

1 Thess words were substituted for the word “Madras’ by the
Tamil Nadu Adaptation of Laws Order, 1989, as amendad by the
Tamil Nadu Adaptation of Lawa (Second Amendment) Order, 1868,
which came into foroe on the 14th Jenuary 1969,

% Short title, *“The Madras Cattle-diseass Ao, 1888 " was gt
by the Repealing and Amending Act, 1901 (Central Act of
1901).

Madras Aot T of 1879 had to be read with this Act. [Madras Aot I
of 1879 has since been repealed by the Tamil Nadu Re and
Amending Act, 1957 (Tamil Nadu Act XXV of 1957)).

This Act was oxtendod to the Kanyakumeri distriot and th®
Sheneottah taluk of the Tirunelveli distriot by section 3 of, and the
Boheduls to, the Tamil Nadu (Transferred Territory) Extension
of Laws Act, 1057 (Tamil Nadu Act XXII of 1057) repealing the
corresponding law in that territory.

The provigions of this Aot have been mado inapplicable io the
diseass of rinderpest in any area Bowhmht.he provisions of the
Taxmil Nadu Rinderpest Act, 1940 (Tamil Nadu Aot XIX of 1940),

- have been applied by notification nndar ssoticn 1 {3) of that Act and
-s0 long as such

notifloation remaing in foroe—sas soction 2 of Tamil
Nada Act XEX of 1040,

5 ex’??ssm '}ru m%stgute:.dior the mﬁn "!tadx"’u
W 'amil Nedu - pﬁm ; 970,
g .w}mr. e aemad;.ohsw domnis ints fores wa the 14 Mmguuy .

‘ Thm a mmon wa.a snblbltuhd for the expnuion “Pnudmy.
of Medraa™ by b
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3[State Government] "o subject to #{their] control
the Board of Revenuo] may, from time to time, direct -
by notlﬁcatmn in the “[Official Gazette]. -

2. The followmg words and expressmns in this Aet In'»erpreﬁahon B
shall have the meaning hereby assigned to them, unless oleuse.
there be something in the sub]eot. or context repug-’
nant to such construction : —

the word ‘Magistrate” shall include all porsons ragistrae
exercising all or any of the powers of a Magistrate ;

words importing the singular number shall include Number.
the plural number, and words importing the plural
number shall include the singular number ;

words importing the maseculine gender shall include gender, |
the feminine ;

*the. word ‘“‘animal” shall mean any eamel,‘.Animln
buffalo, horse, pony, ass, bull, bullock, vow, he1fer,
calf, sheep, lamb, guat, kid, swine or dog.]

8. Whenever this Act shall have been applied, 48 mstablishmens
above provided, to any district, or part of a distriot, of hospital-
hospital-pounds shail be catablished in such places as Pounds.
the Magistrate of the distriot, *[or, in the City of
Madras] [the Commissioner of the Corporation] shall
determine, and keepers sball be appointed to such
pounds by the said Magistrate “[or Commissioner, as
the case may be.]

1 The words ‘*Provineial Government'’ were gubstituted for the
words **Governor in. Council” by the Adnptation Order of 1937
and the word "“Btate' was substituted for ‘‘Provincial” by the

" Adaptation Order of 1050, .

A These words were insorted by the Tamil Nadu Decentralize-
tion Act, 1914 (Tem;l Nedu Act VIIT of 10814).

& Pris word waa substituted for the word *his” by the Adap-
sation Order of 1837,

"4 There words were substituted for the words *Fore. St. George
Gazetis” by ihid.

5 This definition was mubstituted for the original definition by

the Tamil Nadu Qattle~-disease {Amendment) Act, 1963 (Tamil Nadu
Aot 28 of 1063).

& Thegs words were inserted by Madms ActI of 1879, 8. 1,

? These words were substituted for the words ‘‘the Presidemt
of the Mupicipal’ Commiseion® by s. 3 of the Madras Catile- dmean
(Amendment) Ast, 1921 (Madras&ot JIL of 1921},

- € These wards were added by section 3 (1) of, and the Beeond
#Aeliedule to, the Tamil Nada Repealing and Jlmendmg Aot, 1951
{Tamil Nadu Act XYV of 1951).




180 . Cattle-disease. (1668 : TN, Aot I+

The village or villages by whioh every hospital~
'pound is to be used shall be determined and "notified
by the Moagistrate. ' S

Rotice by . 4. Whenever, in any district or part of a distriot to

°:;:‘:'k£ g‘;,m‘ which this Act has been extended as above provided, .

disonms, any animal is attacked by any contagious or infections -
disease, it shall be the duty of the owner, or of the’
person in charge thereof, to give immediste notice to
the kesper of the hospital-pound provided for the
village or township in which the animal may at the

*.time be.

Examintion 5. On recciving notice ag aforosaid, ke keeper of the

ltg.g“md- bospitel-pound shall, as soon as possible, examine the E
* - animatand shall decide whether it is necessary to -
place it in the hospital-pound for treatment.
Removal to - 2[B. If tte keeper of a hospitai-pound should be o -
the hospital-  opinion that the animal has any contagious or infec- '
pouad. tious disease, he may therenpon require the owner of

the animal or the person in charge thereof to place
- it in the hospital-pound.]

Iuspection of 7, Everykesper of a hospital-pound, or person there- . :
m;{:‘ which ¢, anthorized by the Magistrate of the district, ¥or,in 4
suspected o tD@ Qity of Madres,] the Commissioner of the Corpo- '
he disessed ration], shail have power, within the range for which
are found.  hg is appointed, to enter upon and inspect any permises
or place in which any animal or animals, which he
suspects t0 be labouring under any contagious or
infections d sease, may be found, and to examine and
inspectywhenever or wherever ho may deem it nocessary,
any snimal or animals which he suspects to be Iabour-
ing under such disease, and o require the removal of
suohanimal or animals to the hospital-pound for the.
range. ) '

Cleansing of 8. Every keoper of hospital-pound, or parsoﬁ thereto
pomiesin  authorized by tle Magistrate of the distriet, or,
:ui::al haa  in the City of Madras,] 3[the CQommissioner of the
been, or is, . I

1 fsction 6 was substituted by ssotion 2 of the Midvas
disensn (Amendment) Act, 1021 (M.A- 11T of 1057, > Oothle:
3 Theso words were inserted by Madres Act I of 1879, s. L

! Thess words wers substituted for the worda +'the ?E'reﬂdmt
of $he Munioipal Comminsion™ by 8. § of the Madraa Catile.dissose
{Amendment) Aet; 1621 (Madraa Act III of 1931). =~ - .
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Corporation,] shall have power, within his range, to.
oause to be cleansed and disinfected, inany manner
which he may think proper, any premises in which:
any anima} labouring under any contagious or in. . =
fections disease has been or may be, and to cause ETA
to be disinfected, and, if necessary destroyed, any Disinfection
fodder, manure or refuse-matter which he may deem of fodder, ste.
likely to propagate the said disease.

9. From the time when any animal affected as afore- for - o
said is taken charge of by the keeper of the hospital- food nad - 1.0
pound, sll expenses incurred on sccount of feeding and treatment by
medical treatment for the said animal shall he bOme:m °
by the cattle-pound fund established under Act ITX of .
18571 unless the owner, or person in charge thereof, = - <.;
desires to supply the food and medicines himself: -~ -
Provided always that such food and medicines shall be
such as the keeper of the hosp1t.al-pound mey approve
or direct. :

- 10. The keeper of the hospital-pound, or other person., -
thereto authorized by the Magistrate of the district, gegtroy gj.,md
3{or, in the City of Madras,] ¥the Commissivner of the animals,
Corporation,] shall be empowered to destroy any animal-
either before orafter it has been impounder as aforesaid,
whenever it shall appear to him to be necessary to pre-
vent the spread of contagion or infection.

- 'When any animal shall have been so destroyed, OF g i1 of
shall die whilst in charge of the keeper of the hospital- carcass.
pound, it shall be the duty of the said keeper to have
the carcass of the said animal buried at least six feet
below the surface of the ground, and any cost incurred
in go doing shall be met from the cattle-pound fund.

* No compensation shall be claimable in respect of any Bar of £ claim_
loss incurred by reason of any act authorized by thisto °°mpmtl°n-
section. :

11. Should an animal impounded as aforesaid recover Ovner to.pay
from the disease under which it may have been labou- costs for el

ring, the owner or person who was in charge thereof

‘f The references to this Act should be read asif made to the Cattle-
"trespass Aot, 1871 (Central Act I of 1871), vide. £. 2 of the latter Act,
2 These words were insertod by Madras Act I of 1879, a. 1.
8 Those words ware subst.ltut-ad for the words * the Progident of
the Municipal Commission " by 8. 3 of the Madras Cattle-dinoase
Amendment) Act, 1921 (Medraz Ach LT of 1921).
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shall pay to the keeper of the hospital-pound, to. be
placed to the credit of the cattle-pound fund, the actual
cogt of the feeding and treatment of such animal,

Should he fail to pay the expenses aforesaid, then the’
said animal shall be sold by auction, and the sum reali-
zed by itssale, after deducting theamount of the
expenses, shall be paid over to the owner, or the person
who was in charge: :

Provided always that, in such casea as the owner or
person who was in charge may elect {0 supply food and
medicine, he shall not be required to pay any charges
whatever, :

12. No person having in his possession, or under his
custody, any snimal which has been in the same shed
or stable, or in the same herd or flock, or in contacs,;
with any animal labouring under any contagious or
infectious diseuse, shall remove such animal alive from
his land or premises without the licence of the keeper
of the hospital-pound for the range, or of some person
suthorized by the Magistrate of the district, *[or, in
t$he City of Madras,] *[the Commissioner of the Corpo.
ration,] to grant such licencs.

Every such licence shall be in writing, and skall
only permid the removal of such animal to some
place where it can be conveniently kept apart from all
other animals, until the hospital pound-keeper or
other person authorized as aforesaid, is satisfied that
there is no reasonable probability of such animal pro-
pagating the disease,

18. If any person who may be in eharge of any animal
at the time of its being attacked by a contagious
or infectious disorder shall fail to give notice to the
hospital pound-keeper of the village, as required in
saction 4, the said person shall be Hable, on convistion
before & Magistrate, to a fine not exceeding rupees five
for every instance of suoh neglect, commutable, if not
paid, to simple imprisonment for any period not ex.

. oeeding ten days.

1 These words were inserted by Madras Aot I of 1879, s, 1, |

W Thase words were substituted for the worda * the Preident
of \be Muxicips} Comnmission " by 8. 3 of Macras Acg ITT of 1081,
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14. Any person whoshallfail to comply with the Penalty for - :
directions of & hospital pound-keeper, or of a person refusing to obeyp ..
duly authorized by the Magistrate of the district, *[or, S;‘;i;’;‘;;’;;g,
in the City of Madras,] *[the Commissioner of the keeper, eto.
Corporation,] in that behalf, as to the impounding any
diseased animal ; or to the disinfecting any premises
or place where any diseased animal may have boen kept;
or to the disinfecting or destroying any fodder, manure
and refuse-matter which may be likely to propagate
the disease ; or who may remove, without a licence, any
animal which has been in the same shed or stable, or in
the same herd or flock, or in contact with any animal
labouring under any contagious or infectious disease,—
shall, on conviction before a Magistrate, be liable, for
every such offence, to a fine of twenty rupees, commu-
table, if not paid, to simple imprisonment for any period
not exceeding ten days.

 %[15. Inany district or part of a district in which this Penalty for
Act is in force, hospital pound-keepers, all police officers :Eg"i'::‘% seizura
not below the rank of a sub-inspector and such other ofdm;eandmg
persons as the Magistrate of the district, or, in the City =nimals,
of Madras, the Commissioner of the Corporation, may -
specially empower, may seize and impound all animals
suffering from  contagious or infections diseaso, and
any person who shall forcibly oppose such seizure, or
" who shall foreibly rescue the animals after
such sejzure, shall be deemed to have committed an

E::*Fx%v offence punishable under section 186 of the Indian

of 1860. Penal Code.] o
18. Any person whose animals shall have been seized i?fugl‘i%;‘.ﬂ... !
ag being diseased may prefer a complaint against the owners
geizure, at any time within ten days from the date

thereof, to any Magistrate.

1 These words wers inserted by Madras Act T of 1873, 6. 1.

2 These words were substituted for the words * the rresident
of the Municipal Commission * by 5.3 of the Madraa Catilos
disesse (Amendment) Aot, 1921 (Madvas Act IT1 of 1821},

3 Section 15 was substituted for the originel section by s. 2
bid. _

125 1913
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The complaint may be sithef verbal, in which case
the substance of it shall be taken downin writing by
the Magistrate, or written upon plain paper, and shall
be preferred by the complainant in person, or by an
agent personally acquainted with the circumstances.

If, on examination of the complainant or hisagent,
tho Magistrate shall see reason to believe the complaing

" to be well founded, he shall summon the party com-

plained against, and shall proceed to make a
pummary inquiry into the case,

If the seizure be adjudged illegal, the Magistrate
ghall award to the complainant such damages as he
may deem to be & reasonable compensation for any loss
or injury sustained from the unlawful seizure, together
with all expenses incurred by the complainant in pro-
curing the release of the animals; or, if the animals
have not been released, the Magistrate, in addition to
the award of damages, shall make an order for their
release, and shall direct that the expenses leviable
under this Act shall be paid by the party who made
the seizure.

The amount of all damages and expenses so awarded
shall be recoverable according to the process pres-.
cribed in Act No. V of 1885 1{Tamil Nadu)* for the
recovery of forfeitures or penalties imposed under the
authority of Act XXIV of 1859.**

17. All fines levied under this Act shall be credited to
$[the revenues of the State]s

Provided that it shall be lawful for the officer inflict-
ing a fine under this Act to direct any portion thereof,
not exceeding one-half, to be paid to the informer,

% Thees words were substitutod for the word “ Madras* by

the Tamil Nadu Adsptation of Laws Order, 1280, as amended by the .

Tamwil Nadu Adaptation of Laws (Second Amendment) Qrder, 1969,

which came into fores on the 14th January 1969, . ° :
% The worda ‘' the revenues of the Provinee ** were sabstituted

for the worda ‘“the cattle-pound fund established under the pro- -

-wigions of Act III of 18567, which fund shall be available for pay-
by

meut of all expenses inourred under the provisions of this Act™
21: Ad;ptaiflon Ordgr o{th:llg dt:nd the woord “Btate” was substituted
Provinee ™ L] tation Order of 1950, :
soasclidated fund of the Statg. ° Now ‘h..
" *The Tamil Nadu Distriet Polics (Amendment) Aok, 1865,
**The Taxnil Nadu Disgrics Polics Aat, 1859-) " .
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~18. It shall be lawful for the [State Government] Power to make
by notice published in the 3[Official Gazette] to make by-lsws.
and prescribe such by-laws as may from time to time
seem necessary for the more effectually preventing the
spreading of infectious or contagious diseases - among
animals ; provided that such by-laws shall not be re-
pugnant to the provisions of this or any other Act.

A breach of any such by-laws shall render the party m’ for
liable on conviction before a Magistrate, to a fine not '
exceeding rupees ten, commutable to aimple imprison-
ment for fifteen days,

% TAMIL NADU) ACT NO. IV OF 1866

[Tes *Tamin NADU) ENFRARCHISED
InaMs Aor, 1866.]

(Beceived the assent of the Governor on the 30th August
1866, and of the Governor-General on the 24th September
1866). -

An Act to exempt enfranchised village or other
_service inams, whether Revenue or Police, from the
operation of Regulation VI of 18315

- WaEnras in the *[State of Tamil Nadu} certain Preamble, -
inams attached to hereditary village or other officers
in the Revenue and Police Departments——the claims
connected with which are, under the provisions of

1 The words “*Provincial Government "' were substituted for the
words ‘‘Governor in Council ” - by the Adaptation Order of 1937
and the word “State ™ waa substatuted for “Provincial ” by the
Adaptation Order of 1960.

1 These words wore substituted for the words * Fert St. Georgs
"QGazeite” by the Adaptation Order of 1937,

# Thess words were substituted for the word « Madrag® by the
Toamil Nadu Adaptation of Laws Order, 1969, aa amended
by the Tamil Nadu Adaptation of Lawe (Second Amendment}
Order, 1969, which cams into force on the 14th January 1860.

4 Short title, ** The Madras Enfranchised Inams Act, 1866 " wea
given by the Repesling and Amending Act, 1801 (Central Act XI
of 1801). As to the true intent end meaning of this Act, se¢ Tamil
Nadu Aet VIII of 1869,

$ Regatation, VI of 1831 haa been ropealed by the Madras
Hereditary Village Offices Act, 1895 (Madras Act III of 1885),

- which Madras Act has since been repesl ®d by Tamil Nadu Act 20
of 1048. r
¢ This expression was mubstituted fot the exprsssion *'Madras
Presidency " by the Tamil Nadu Adep ation of Lawe Order, 1470,
Yh‘inh.m desmed to have come into force on the léth Jenuasy
849, ST -

125—19 134
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Disease (Amendment)
TAMIL NADU ACT No. 18 OF 1981, *

THE TAMIL NADU CATTLE-DISEASE
(AMENDMENT) ACT, 1981. -

[ Received the assent of the Governor on the 20th- March
1981, first published in the Tamil Nadu Government
Gazette Extraordinary on the 23rd March 1581 (Panguni
10, Rowthiri, 2012-Thxruvalhqvar Aandu).}

An Act further to amend the Tamil Nadu Catﬂe—
disease Act, 1866,

BE it enacted by the Legislature of the State of Tamil Nadu
iz the Thirty-second Year of the Republic of Indla as
follows :—

- 1. (1) This Act may be called the Tamil Nadu Cattle-
disease (Amendment) Act, 1931,

(2) It shall come mto force on such date as the State
Government may, by notification, appomt

2. For section 1 of the Tamil Nadu Cattle-dlsea,se Act,
1866 (Tamil Nadu Act II of 1866) (hereinafter refarge to
as the principal Act) and the marginal note therefq, the
following section shall be substituted, namely LR

“1. Act to be brought mto Sforce by notzﬁcat ﬁm'ﬂ' :

(@) The State Government or subject to &%
control, the Commissioner of Revenue Administ
may, from time to time, by a notification in the TanuS
Government Gazette, bring this Act mto force m
district or to any part of such district, or- :

syeh

- (b) the Collector of a d1stnct subpct to the contrql
of the State Government and the Comnussmner of Revenue
Administration, may, from time to time, by a notification

force in that district or any part of that d1stnct, o

from such date and for such penod as may be spemﬁed in
the notxﬁcatxon ”,

Section 1, page 68.
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- 3. In the principal Act, for the words “ Magistrate of Subsitution of

 the district, or, in the City of Madras, the Commissioner references to

of the Corporation” wherever they occur, the words, g";f_tfg'ignl auth-
ities’ _ in

“ Collector of the district, or, in the City of Madras or in 7.5y
the City of Madurai, the Commissioner of the Municipal ;{E?ll IINa’gli‘I
Corporation concerned » shall be substituted. . 1866, |

" 4. In section 3 of the principal Act,— Amendment of
section 3,

(1) in the first paragraph, for the words ‘““the said Tamil Nadu
Magistrate **, the words *““the said Collector ” shall be Act 1L of
substituted ; T 1866.

(2) in the second paragraph, for the word * Magist-
rate ”, the words ““said Collector or Commissioner, as
the case may be ” shall be substituted.
5. In section 10 of the principal Act, in the second Qﬁfgﬁm‘i‘é‘, of
paragraph, for the words “ six feet ”, the figures and word Tamil Nadu
‘1.8 metres ” shall be substituted. Act 1T of 1366.

6. For section 18 of the principal Act and the marginal gypstitution of

note thereto, the following section shall be substituted, new section
for section 18,

namely
' oy Tamil Nadu

«“18. Power to make rules.—-(1) The State Govern- Act I of

ment may make rules to carry out the purposes of this 1866.

Act. -

(2) All rules made under this Act shall be published
in the Tamil Nadu Government Gazette and, unless they
are expressed to come into force on a particular day, shal!
come into torce on the day on which they are so published.

(3) All notifications issued under this Act shall,
unless they are expressed to come into force on a particuiar
day, come into force on the day on which they are published.

(4) Every rule made or notification issued under
this Act shall, as soon as possible after it is made or issued,
be placed on the table of both Houses of the Legislature,
and if, before the expiry of the session in which it is so
placed or the next session, both Houses agree in smaking
any modification in any such rule or notification or botn
F :-ses agree that the rule or notification should not be
made or issued, the rule or notification shall thereafter
have effect only in such modified form or be of no effect,
as the case may be,so however, that any such modification
of annulment shall be without prejudice to the validity
of auything previously done under that rule or notification,

125-12—-11
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(Amendment) : -

| (5) A breach .of any such rule shall render the.
~ party liable on conviction before a Magistrate, to a fine
- notexceeding rupees fifty and in default to simple imprison- -~
" ment for a term not exceeding one month ,”, - .. .

Eﬁgi‘gsg | 7. Any by-law made and prescribed by the State Govern-
deamedto - - ment under the principal Act before the commencement of
berules. .  -this Act and in force at such commencement, shall be -

deemed to be a rule made under the principal Act as amen- %
ded by this Act and shall continue in force accordingly, - 3
unless and until rescinded, amenced or varied under the -
principal Act as so amended. : co
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